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Notes of the Registry 	Date I 	Order of the Tribunal 

Application is admitted. Issue 

notice on the respondents. tZitteh state-

ment within four weeks. 

List on 11.9.98 for written state-

ment and further orders. 

Member 	 Vice-Chairman 

Mr S.Alj,learnec3 Sr.C.G.S.0 and br. 

Y.ic . phukan, learned Government Advocate, 

Assjn pray for two weeks time to file 
written statement. Prayer is allowed. 

List on 27 .10.1998 for written 

statement and further orders. 

M6 er 	 Vice-Chairman 
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Written statement has been :Eiled 

bjhe. ft 	findia respflaent No.1. 
ébidets No.. 2 3 have not filed the 

written statement. There is no prayer 

for extension of time* 
t€th.th case be listed for hearing 

on2-'2-99. 
4': 4Y 

Member 	 Vice—Chairman 

0 f:( 

Division Bench is riot available today. 

List for hearin.on.l].399;o 
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Let this case be listad on 

29.4.99 alongwith original app1ication 

No.138/98. - 

- 	
•: 

Memb'er . 	 Vice-Chairman 
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29.4.9 	 On the prayer of Mr. D.K.:Das, 

learied counsel appearing on behalf of the 

appUcant the case is adjourned till 13.5.99. 

Mr. 	Deb Roy, learned Sr. C.G.S.C. and Dr. 

Y.K.!hukar, learned Govt. Advocate, Assarn have 

no ojection. 
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13.5.99 	On the prayer of Mr B.C.Pathak on 

behalf of Mr ?.Deb Roy,learned Sr.C.G. 

s.c the case is adjourned to 16 .6.99. 

Me4rd6-r- 	 €rman 
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6.7.99 	The case is ready for hearing. 

List on 23.8.99 for hearing. 

Mek( 
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23-8-99 On the prayer of Mr,N,Dutta learned 

counsel for the applicant case is 

adjourned to 24-8-99 for hearing. 

C)/~ 
Member 	 Vice-Chairman 
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24 .8 .99 
	

List on 9.9.99 for hearing alongwith 

O.A138/98. 

Vice-C a rman 
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List on 14-9-99 for hearing and 
by that time the other side may file 

reir.  

Meutber 	 Vice-Chairman 

Avq 
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14-9-99 

kin 

Order of the Tribunái 

On the prayer of Mr.D.K.DaS learned 
counsel for the applicant case Is 

adjourned to 21-9-99 for hearjn. 

er 	 Vice-Chajrrjian 

ac 	

.: 

21.9.99 

nkm 

1.10.99, 

Let this case be listed on 

1.10.99 alcngwith 0.A.No.226/97. 

1. 

Mem er 	 Vice-Chairman 

Dr. B.K.Gohain, Secretary (Personnel) 

has personally appeared and submits that the 

matter requires further examination and for that 

he needs some more time. 

Let this matter be listed for hearing 

on 11.1.199. 0nthat day Secretary (Personnel) 

may personally appear with relevant records. 

Me4e-r- 
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0.  
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On the prayer df learned counsel 
for the parties case is adjourned to 
1:i:1-99. 	

( 

M er 	 Vjce-C1jrman 

On the prayer of the counsel, for the 
parties the case is adjourned to 25.11.99 

Member. 	 Vice-C]irman 

ft tGC PRaymr,  
We have heard learned counseJL for the 

parties at some length. Thereafter they 
pray for adjournment as the matter 
requires some scrutiny and exami :nation. 

c on'td,. 
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Order of the Tribunal 

Considering the importance of the matter 

we adjourn the case to 27 .1.2000. 

Records shall be produced on that 

day. 

Mem er 	 Vha 

Division Bench is not'available. 

Ler this case be listed on 7.2.2000 alongwith 

0.A.No.226/97. 

Vce-Cha' 

Secretary (Personnel) Dr. B.K.Gohain 

has personally appeared and produced the 

records. However, the applicant side has 

prayed for adjournment. Other side has 

no objection  if the case is adjourned 

for a week. Prayer of the applicant is 

allowed. Records may be kept in the sealed 

cover and safe custody by the Deputy Registrar. 

Further appearance of Secretary (Personnel), 

Dr. Gohain is dispensed with. 

List on 17.2.00. 
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:27 A 00 	 No Division Bench is available 
today. List foV hearing on 22.6.00. 

Me kMe —r 
nkm I 

/i 	• i - 	 ' 

r1 



178/98 

Eli 	
Notes oft the Regtry.. 	 Order of the Tribuni 

	V 

!.) 

 

zz- 
171 

LI 

2cfl 

2 

? 	
)Qo- 

•/k1Jo.r\ 	2-3' 

4 

/v 	9ø)  -Q44 

Present: 1-Jon'ble 	Mr 	Justice 	D.N. 	Chowdhury, 
Vice-Chairman 

Hon'ble Mr M.P. Singh, 
Administrative, Member 

Let 	this 	case 	listed 	for 	hearing 	in 

the next available Division Bench. 

Me 	
ViceThairman 

nkm 

23.1.01 
	

List before an appropriate 

ecc luding one of us (Vice-.chajrman). 
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11.12.2000 

Member Vjcecha'jrman 

Present: Hon'ble Mr Justice A. Agarwal 
Chairman 	 - 	 I  

1on'ble Mr K.K. Sharma, 
Administrative Member.; 

On the prayer of the learned 

counsel for the applicantSi the case is 

adjourned till 25.6.01 for hearing. 

Member 
	 Chairman 

n km 

1 25.6,01 
.- After having heard learned counsel for the 

parties at some Lenght, the case is adofld 

for hearing on 281.6.is2001 along with O,* 226/97 

and 0.A. 138/980  

Member  
bb 	I 
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List on 7.8-2 001 for hearing 

alongwIth the connected cases. 

ber 	 Vice-Chairman 

Present : The Hon'ble Mr.K.KSharma, 
Administrative Member 

The flon'blo Mrs .]3.Ray, 
Judicial Member 

Sr1 D.K.Das, learned counsel for 

the applicant submitted that he does not 

want to press the application. 

The application is accordingly 

dismissed as not preseed. 

No drder as to Costs. 

7L 

6. 
Member (J) 

I ($1 
Member (A) 
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